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Mg, DEPUTY CHAIRMAN: 1 think
there is no difficulty,

Surt M. P. BHARGAVA (Uttar
Pradesh): If I may say so, all these
difficulties have arisen because the
Rajya Sabha has not been associated
with the Select Committee,

Sur1 SANTOSH KUMAR BASU:
It is now clause 13 in this Bill no
doubt, But when it becomes an Act,
these will all become  independent
sections of the Act itself, and in
that case, you cannot attach the pro-
viso from sub-section D to sub-sec-
tion A. You cannot do it. They will be
sub-sections. If they are independent
sections, you cannot transplant this
proviso and skip through .

Mr, DEPUTY CHAIRMAN: The
proviso says—

¢ . . such deviation was due
to g cause beyond the control of the
railway administration, M

And section 76A says—

“Where, due to a cause beyond
the contro! of the railway adminis-
tration. .

and there is no breach of a contraet.
I think one governs the other, and
there is no . . .

Surt AKBAR ALI KHAN: How
can it govern? , How can  section
76A be governed by that provise? It
is obvious; let them correct it.

Sart K. SANTHANAM: Section
76A will apply there. That will b2
the proper way of drafting

Mr, DEPUTY CHAIRMAN: I think
it is all right,

Serr SANTOSH KUMAR BASU:
Sir, I beg leave to withdraw my
amendment No. 3.

*Amendment No. 3 was, by leave.
withdrawn.

*For text of
col. 3748 supre.

amendment, wvide

[ RAJYA SABHA ]

Mgr. DEPUTY CHAIRMAN: The
question is:
“That clause 13 stand part of

the Bill.”

The motion wag adopted.
Clause 13 was added to the Bill.

Clauses 14 to 27 were added
Bill.

to the

Claus» 1, the Enacting Formula and
the Title were added to the Bill,

Surr 8. V. RAMASWAMY: Sir, I
move:

“That the Bill be passed.”

The question was proposed.

Sarr P. RAMAMURTI: Sir, we
have exceeded by forty minutes . . .
Suri BHUPESH GUPTA: For

nothing, we have exceeded the time.

SHrr P. RAMAMURTI: If there is
bad drafting, what am I to do?

Mr. DEPUTY CHAIRMAN:;
question is:

The

“That the Bill be passcd.”

The motion was adopted.

THE SUGARCANE CESS (VALIDA-

TION) BILL, 1961
Sarr BHUPESH GUPTA (West
Bengal): Sir, the hon. Deputy
Minister should be told that wunder

protest we are participating in  the
discussion because we have not been
given enough time or notice for it
here. The Minister is here. That
shoull be made clear, because it is a
violation of the 1ules. The Govern-
ment is responsible for it.

Tue DEPUTY MINISTER or
FINANCE (SHRIMATI ‘TARKESHWARI
SivHa): Mr. Deputy Chairman, I
move;
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“That the Bill to validate the im-
position and collection of cesses on
sugarcane under certain State Acts
and to amend the U.P, Sugarcane
Cesg (Validation) Act, 1961, as pas-
sed by the Lok Sabha, be takep in-
to consideration.”

Sir, at the time of the consideration
<©of the UP. Sugarcane Cess (Valida-
tion) Bill, 1961 in this House on the
14th March, 1961, it was mentioned
how the U.P. Sugarcane Cess Act,
1956, providing for the levy of cess an
entry of sugarcane within the pre-
muses of a factory was declared ultra
vires and beyond the compelznce of
the State Legislature by a majority
judgment of the Supreme Court. And
it was comprehended that it was be-
yond the competence of the State
Legislature to levy any cess or to
legislate for the levy of any cess, The
Supreme Court delivered its judg-
ment on the 13th December, 1960, in
the case of Diamond Sugar Mills
Ltd. and another versus the Statc of
Uttar Pradesh.

[THE VIcE-CHAIRMAN (SHRI NAFISUL
Hasan) in the Chair ]

On a request being received from
the Government of Uttar Pradesh and
after taking into account the above
judgment of the Court as also the
problem faced by that Government of
having to refund a large amount of
cesseg collected by them since Janu-
ary, 1950, Parliament was pleased to
enact the U.P. Sugarcane Cess (Vali-
dation) Act, 1961, that is, Act No. 4
of 1961, validating the cesses imposed
and collected by the U.P. Government
under the impugned Act between the
period 28th January, 1950 to the 3rd

* February, 1961. When the above
Bill was being considered, it was
mentioned that the above judgment of
the Supreme Court would also affect
other States—the other States where
sugarcane cess levies were being col-
lected-—and that it would be necessary
to bring forward another legislation
validating the collections made by
other affected States. It was not pos-

{7 SEP. 1961]
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sible to include them in the U.P.
Validation Bill as all the relawvant

facts about other States were not fully
available at that time. The States of
Andhra Pradesh, Bihar, Gujarat,
Madhya Pradesh, Madras, Maharash-
tra and Mpysore have since requested
the Central Government to intervene
in the matter stating which of their
levies or laws were affected, and have
requested for a validating legislation
in their cases, as has been done in the
case of U.P. The Government of Uttar
Pradesh, whose cesses were validated
for the period from 26th January,
1950, to the 3rd February, 1961, only
at their request, have also approached
the Centre for the validation of the
State levies prior to 26th January,
1950, also.

Sir, in view of the above judgment,
the affected State Governments can-
not retaip the cesses already collected
and utilised by them unless a validat-
ing legislation, as in the case of U.P,
is enacted by Parliament in their cases
as well. The amounts involved are
very large, Sir, approximately it comes
to nearly Rs. 49.47 crores in respect of
all the affected States excluding U.P,
of which levies of about Rs. 45 crores
have already been validated, and if
its refund is allowed, the benefit or
refund would go to the sugar factory
owners and not to the consumers of
sugar from whom the cess has all
along been recovered. The Central
Government have, therefore, decided
to come to the rescue of the State
Governments and to take steps to
validat~ the past levies and collections
of ce~ s by them. For the future, the
State Govarnments have been advised
to adjust their levies within the
framewok of the powers available to
them uader the Constitution.

In this context I may also add that
when the U.P. Sugarcane Cess (Vali-
dation) Bill 1961 was considered in
this House, some hon. Members had
raised the point whether the Stale
Government had utilised the amount
of cess collected by them for the bene-
fit or for the development of the sugar
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[Shrimati Tarkeshwari Sinha.}
industry. The amount of cess has
already been collected and spent,
mostly for the development of the
sugar industry. It is, however, not
possible to say that the amount has
been wholly utilised for that purpose.
In some States, certain other purposes
have also been mentioned. For exam-
ple, the Maharashtra Act mentions
sugarcane research, development of
irrigation, agricultural research and
development, ete., so that the cess can
be made applicable to all this develop.
mental work. The purpose for which
the legislations were enacted by the
State Governments have been kept in
view by the States while utilising the
amount. If there was any departure
from the objects mentioned in the
Acts, there would be certainly audit
objections. Apart from this, in a plan-
ned economy, where all development
is planned and all available resources
are pooled for it, earmarking of re-
ceipts of any tax for a particular pur-
pose has lost much of its significance.
Developmental activities, Sir, benefit
the community as a whole, and they
should be taken as a whole, and not
in parts.

Sir, the validating measure in the
case of U.P. had the unanimous recep-
tion from all sections of the House,
The purpose of the present Bill, which
has been passed by the other House,
is more or less the same, because it is
now giving validation to the other
laws of the other Stale Governments,
It seeks to exbend the benefit of vali-
dation to the other affected areas, and
to amend the UP. Sugarcane Cess
(Validation) Act, 1961, so as to pro-
vide for the validation of the levies
prior to 26th January, 1950, in the
State of Uttar Pradesh. I trust that
the House will unanimously accept the
Bill as had been done on the previous
occasion,

Sir, I move.

The question was proposed.

[RAJYA SABHA ]

(Validation) Bill, 1961 3760

Tur VICE-CHAIRMAN (SHRI
Narrsvr HasaN): Any hon. Mem-
ber wishing to speak may kindly do
so after which the hon. Ministey will
reply.

Surr H. P, SAKSENA (Uttar Pra-
desh): Mr. Vice-Chairman, Sir, this.
Sugarcane Cess (Validation) Bill ic a
measure that was very urgently need-
ed by my State, and that is the State
from which I come—I mean Uttar
Pradesh. 1 whole-heartedly support
the Bill.

Srrr BHUPESH GUPTA: Since
there are no more speakers, I find, I
would like to make only a few enqui-
ries. Now the hon. lady Minister made
two points about the moneys that
have been available. She said some-
thing like this, that because of the
developmental activities the earmark-
ing of receipts of any tax for a parti-
cular purpose has lost much of its
significance. To a point I can under-
stand it. But then, Sir it is also
necessary to tell the House exactly
how this money has been utilised ‘or
giving relief to those sections involved
in this industry, which are affected
adversely as a result of the very
many things that have been taking
place there. Sir, it is also important
what line of development is taking
place in this particular  industry,
namely, in the sugar industry. As far
as we can make out—she would make
it clear—a terrific concentration of
wealth is going on there and we find
that despite all these regulatory mea-
sures and cess measures, that concen-
tration continues. Therefore, what
are the aspects of development of thig
industry? Now we cannot accept a
general thing. I agree that moneys
should be Dbrought and spent for
various purposes. One need not ear-
mark them. But here is a vital indus-
try, and it iz important from the point
of view of the country today, espe-
cially Uttar Pradesh. Now bhere, in
the course of the discussion last time,
this House, and the other House also
brought in the question of the sugar-
cane growers, their interests and alse
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the manner in which the sugar mills
were functioning. Now this kind of
speech that she has made, it is good
so far as it goes, but the point is that
on such occasions it is necessary o
give the House a little more enlighten-
ment op this subject. This is all that
I want to know from her. Sir, I am
not an expert on this subject Dut
certainly, I heard the theory being
made of the moneys being brought in
and not being used for a particular
purpose but that since all the moneys
were being put to developmental acti-
vities, benefits accrue to the sociely—
something like that. Well these are
gencral statements. Here there wore
some cesses; certain funds accrued
out of an industry, accrued out 2f the
result of the labour in that industry
and that of those who worked in the
fields. One would like to know how
the funds are being utilised for the
advancement of the cause of those
people, who are growing sugarcane
and who are also producing sugar in
the mills. This is very important. I
do not say every pie should be spent.
But how those interests are being
looked after?

Secondly, Sir. there is concen-
tration of wealth going on in the
sugar industry, and the pcople from
U.P. tell me that something should be
done, because there are all kinds uf
malpractices and corruption going on
in the industry—details I do not know.
Something on these topics she could
have enlightened us on. Otherwise, <0
far as the measure is concerned, she
is validating something the principle
of which may perhaps be good in the
long run—nobody can quarrel with
that. Therefore, will she kindly tell
us about this thing? I know that her
briet does not contain that—that brief
that was read out does not contain
that—but then, Sir, if she has any in-
formation, she can furrish it extem-
pore here even without referring to
the o*her briefs she may have in her
poscession,

Suerart TARKESHWARI SINHA:
Mr Vice-Chairmnn. Sir, only two hon.
Members have spoken. That means
the hon. Members have given unani-
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mous support to this Bill. I am grate-
ful to all the hon. Members for that.

Sir, actually what honourable
Mr. Bhupesh Gupta has raised is a
wider issue and goes far beyond the
purview of this Bill. Actually he
should not have expected all that in-
formation from me because from
time to time discussions on the prob-
lem of sugar have been taking place
in both the Houses and the Minister
of Food and Agriculture, who looks
after this portfolio of sugar, has been
trying to satisty hon. Members of
both the Houses in his own way. Only
the other day the other House had a
full discussion about this problem of
sugar, sugarcane, sugarcane growers
and the problem of consumers, and
the Minister of Food and Agriculture
tried to satisfy the entire House elabo-
rating on the whole problem of sugar,
and 1 am neither expected to elaborate
any further—and that will be taking
the time of the House—nor do I think
I am capable of answering the points
of the hon, Membey to that satisfaction
as the hon. Food and Agriculture
Minister will be able to do, because
it is not my portfolio. T have not gone
into the details of it. But whatever
information pertaining to this Bill is
available with me, 1 am prepared to
give that information. That is to say,
how much cess has been collected by
vairous States, how much of the cess
has been in arrears and why it hag
not been collected and so on.

Let me assure the hon. Members that
the mention of Rs, 45 trores which 1
made in my speech, all that amount
has been spent, and if it is scheduled
to be spent in a particular manner,
certainly it is bound to be spent in
that manner; otherwise the audit will
not sleep over it. I have no hesita-.
tion in saying that I do not have all
that information with me from 1950
onwards, or evepn before that periond,
probablv 1936 onwards. Al this
money is being spent for developmen-
tal purposes mostlv on sugarcane.
Some amount probably, may have
gone to irrigational purposzs, but in-
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directly it has also benefited the cul-
tivation of sugarcane. But I cannot
possibly give all that information un-
der the scope of the present Bill. 1
am not in a position to say how much
amount has been scheduled and how
much amount has been spent over
the specific purposes mentioned in the
Bill. But this is a matter of com-
monsense, which the hon, Member also
understands, namely, the audit is
there to supervise the expenditure of
every penny and also to scrutinise
that the money is not only spent but
spent properly, spent for the purpose
for which it is meant to be spent.
Otherwise, certainly the audit would
have taken objection. Now, we do
not find the audit taking any objec-
tion. So far we were bound by the
provisions of the Act as it was ope-
rating there in Uttar Pradesh, Well,
we iried to contact the various State
Governments. We had a gdiscussion
with them and we tried to seek as
much information as was possible but
I am not saying that I have got every-
thing here. What I am saying is that
I have not known whether any audit
objection was made, that is tp say, the
money scheduled for a specific pur-
pose has not been spent properly.

1 must point out, Sir, that it is for
the State Governments to go ahead
and take steps suitable for their own
needs. Many State Governments
have provided how they will spend
the money. The State of Maharash-
tra has provided that the money will
be spent not only for sugarcane but
it will also be spent for wider research
purposes, for irrigation purposes, for
canals and other things. So, it de-
vends on the various Governments
how they should really operate this
law, to get the maximum benefit out
of it. What I was saying was a gene-
ral observation. In the developmen-
tal field of activitv we cannot have
water-tight compartments, and make
the plan-activities more difficult.
We should not be a party to saying
that we should really incur an ex-
penditure on water-tight compartment

[ RAJYA SABHA]
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basis. Suppose an expenditure
supposed to bc made n a par-
ticular way is not capable of being
used. Now, should that source of
money be tagged down to that parti-
cular expenditure? Should it pot be
taken away from that schedule and be
spent for some more useful purpoie?
I think I would not be a party and
probably the House will also com-
meng this opiniop of mine and they
will agree that actually in develop-
mental field of activities there should
not be any rigidity. When we need
resources and the resources are at
our disposal, and if it does not harm
the sister developmental activity, I
think there should be ne hesitation in
taking that money and devoting it to
some mare useful purpose,

Now, Sir, if the hon. Member wants
to have figures, it is here. So far as
Uttar Pradesh is concerned, Rs. 45
crores were already validated by the
previous Act. Now we have taken the
pre-26th January, 1950 period. Of
that amount I think Rs. 1,449-88
lakhs is going to be validated. Sp far
as Andhra Pradesh 1is concerned,
Rs. 339°14 lakhs has already been col-
lected, Rs. 13.25 lakhs is still to bhe
collected. Out of that amount which
has been validated—I am quoting that
amount—so far ag Bihar is concerned,
almost all the amount has been col-
lected. Gujarat: Probably Rs. 10-47
lakhs is yet to be collected. Madhya
Pradesh: Rs. 8 lakhs has to be col-
lected. Maharashtra: They have col-
lected nearly Rs. 1,008-78 lakhs and
they have yet to collect nearly Rs. 70
lakhs. Mysore: They have been able
to collect nearly Rs, 300'81 lakhs and

thev have vet to collect Rs. 20°38
lakhs. 'This is the position.

Ax Hon. MEMBER: What gabout
Madras?

SurimaTt TARKESHWARI SINHA:
Rs 8962 lakhs has already been col-
lected.

Surr BHUPESH GUPTA: And how
much remains to be collected?

Surimatt TARKESHWARI SINHA:
As 1 already pointed out in my
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main speech, it is Rs. 6'35
lakhs. The total amount is Rs. 4947
crores.

Surt BHUPESH GUPTA: It re-
mains to be collected?

SHriMATI TARKESHWARI SINHA:
It is the total amount. I have
included the amount which has
been collected as well ag the amount
which has not been collected,
which is yet to be collected. When I
was mention’ng the figures side by
side I was also mentioning those
figures which have been collected.

Surt BHUPESH GUPTA: Have you
got the total with you?

SariMATI TARKESHWARI SINHA:
I think the hon. Member is
enough of a mathematician himself. 1
will have to write down myself and
total up. That will take two to three
minutes. I will give you the total
outside the House.

Tere VICE-CHAIRMAN (SHRT
Narisur Hasan); The question is:

“That the Bill to validate the im-
position and collection of cesses on
sugarcane under certain State Acts
and to amend the U.P. Sugarcane
Cess (Validation) Act, 1961 as pas-
sed by the Lok Sabha, be taken in-
to consideration.”

The mation was adopted.

Tue =~ VICE-CHAIRMAN (SHRI
NarisuL Hasan): We  shall now
take up the clause by clause con-
sideration of the Bill. There are no
amendments.

Clauses 2 to 5 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SurimMAaTI TARKESHWARI SINHA:
Sir. I move;

“That the Bill be returned.”
The question was proposed.

Surrt BHUPESH GUPTA: Mr, Vice-
Chairman, Sir, before she gives the
figures .

{7 SEP. 18061 ]
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Surimatt TARKESHWARI SINHA:
I have already calculated.

Surt BHUPESH GUPTA: You are
very good at that. Now, Sir, what a
layman would like to know is how the
money js being spent. Then once a
Bill is brought forward we express our
views as to whether the money spent
has been rightly spent. I know that it
would not have beep spent apait from
the schedule which has been sanction-
ed. That is quite clear; otherwise the
audit would come and stop it. None-
theless, when such a thing is taken up,
it is important that we should review
this thing. That gives us an opportu-
nity to have a little review of it. That
opportunity we do not have.

Sir, 1 do not expect the hon, Deputy
Minister of Finance to embark upon
a speech of the type expected to be
delivered by the Minister of Food and
Agriculture. It would be a horrifying
thing. 1 do not like it. But the point
is this that when a measure of this
kind is brought up, some salient fea-
tures have to be explained by the
mover of the measure, apart from giv-
ing some very broad factual things.
That she has done. I do not deny it,
although it is not complete. T was
told here that there should not be
any watertight compartments in the
matter of administration of the funds.
I do understang it but at the same
time there ghould not be any water-
tight compartments in the Council of
Ministers that when you ask some
questions on a matter like this from
a Member of the Government sponsor-
ing it, nothing is said because the other
gentleman is not here, that briefing
also should ¢come.

The point is, that in this whole case,
the cultivator, the grower as we call
him, and the workers—these are the
two gections who are most hard hit at
t'mes. We have seen what havoc
sometimes the sugar millowners play
with tha industry and we have seen
how the cultivators suffer. The mat-
ter came up to Parliament precisly
because of this thing happening..



3767 Sugarcane Cess

[Shri Bhupesh Gupta.]
Naturally Parliament was interested
in seeing that financial and other re-
liefs were given to the cultivators
more especially and, of course, to the
workers. The workers have their
organisations to fight it out at the
trade union level which sometimes the
sugarcane growers do not kave.
Therefore, it is necessary but we find
now that the Central Government is
coming to the rescue of the State. It
is good, we are not opposed to it. The
Central Government should help and
certainly those why arg assessable
especially the sugar millowners under
this law should not go unassessed, I
agree. But the point is this. What is
the policy? Is the task of the Cen-
tral Government only to come to the
rescue so that the State can become a
good tax-collector or at the same time
it ig also the task of the Central Gov-
ernment to ensure that a proper policy,
both economic and social objectives
being there, is implemented by the
State Governments? It seems from
what the hon. lady Minister has said
that there is no such proper policy. A
discussion took place in the other
House. Even if we support this mea-
sure it does not mean that we are
satisfled with the policy of the Gov-
ernment in regard to this matter. We
-are only empowering you to do certain
things, to levy tax and collect it but
at the same time it does not mean that
we, who support you from this side,
are necessarily agreed with the various
facets of the policy of the Govern-
ment in regarg to this. Therefore, a
discussion of the policy jis essential.
Now we find that the cultivators are
the sufferers, in U.P. especially. Now
nobody knows what is happening there
from this discussion. 1 wish some
hon. Members from U.P. had nartici-
‘pated in the debate but I find a diffi-
‘culty because the Bill we got this
morning only, probably it reached
hon. Members when they were leav-
‘ing for Parliament or just before thev
‘Jeft for Parliament. We are called
upon to discuss it and pass it today.
“Naturally many Members who wou'd
‘have otherwise given thought to this

[RAJYA SABHA ]
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matter are not in a position to do so.
That is why none participated in the
discussion and the hon, lady Minister
interprets this as being a great sup-
port because nobody has participated in
the discussion except Mr. Saksena who
got up and said that he supported it
and we, who asked certain questions.
She is quite happy that everybody has
supported it. Possibly in this case
she is right,

Surt AKBAR ALI KHAN (Andhra
Pradesh): The other Members did
not take part because the thing is so
obvioug but in any case, you must say
something.

Surt BHUPESH GUPTA: Your
support to the Government is always
obvious. 1 think none doubted that
you will support the Government.
That is obviows. ’

PanprTr S. S N. TANKHA (Uttar

Pradesh): It is a well-known saying
that silence amounts to consent.

Ssri  BHUPESH /GUPTA:  Yes,
there is a well-known saying that
silence is golden but I think {hat

adage does not apply in Parliament
because there voice is golden .

Tue VICE-CHAIRMAN (SHRI
Nar1suL HasanN): At least Mr.
Bhupesh Gupta believes in that,

SHrt BHUPESH GUPTA: How can
I make up for others? Therefore, it
is not that. I am sure if we had
time, others would have spoken.
Mr. Tankha, Mr. Bisht—they are very
knowledgeable persons ip this matter
because they live there and you, Sir,
also live there. Am I to understand
that you have nothing to say about
the sugar indusiry or about the cess
or about the sugarcane prices or about
the manner in which the industry is
being run, or about the workers ithere
or about those who consume sigar?
Am I to understand that such thon.
Members—intelligent and sympathe-
tic people—would have nothing else tn
say at all than just say “Silence is
golden”? No, no. It is obviously
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not so, because there is a limit even
to absurdity. It is not an unlimited
thing. I know the trouble, That is
why I wish to point out again that
this is not right. I stand up, I hope
hon. Members opposite will stand up
and fight for the right of the House.
As you know, as far as we are con-
cerned, we are not for second Cham-
bers. We snhall go to the elections and
perhaps we will demand the abolition
of not only the Rajya Sabha but all
the Councus. That we will do. But
today you are in favour of it and I
am here. ! am here for 10 years.
That does not mean that I accapt th's
kind of legisiative grganisation in prin-
ciple, but tnen, since you keep it
ireat it properly. Play the game.
Having kept 1t, what is the meaning of
this? She nas tried to make the best
of the bargain, I must say and I have
no quarrel with her. How elaborately
has she prepared her gpeech, come
here all the way and read it? She has
taken a lot of pains in adding up
and probably she will give the figure
but she did not know that Members
did not get the Bill till an hour be-
fore they lert their houses. Some of
them, I am sure, have not opened it
even, Such is the position. All right,
let the hon. lady Minister have her
consolation about it that this stipport
is something which she should be
pleased with but the discussion should
be initiated and the Government
should do it.

A far as these figures are concern-
ed, I always maintain, I maintain
again, that some kKind of information
should be given alongside this. It is
the Schedule that matters. It is the
manner in which you spend the rconey
that matters. We sanction the money
but this information cannot be given
in the course of a short speech, 1
agree, but we should be furnished with
such material. She said that thev are
bound to spend. Well, you are bound
to do so many things but then you
do not do it sometimes. Therefore.
we can ask you, *Have you done it?”
But we do not get anything from the
lady Minister here. S, we are a
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b little disappointed about the whole
‘ business and I wil record it again
on benhalf of the entire House that we
are disappointed. Supposing I had the
Bill yesterday, even then I could have
had proper consultations, some of us.
‘The Congress Party has got a large
number of people. It has got experis.
They have among them experis 1n
Swatantra politics, Socialist politics,
,Congress politics, Hindu Mahasabha
politics, labour, employers, etc. It is
a big mansion where everybody can
get in. We are a smaller number
here. Therefore, we have to consult
among ourselves. They have got in
addition a  gentleman—Mr,  Sheel
Bhadra Yajee—~whg has changed 12
parties and this may be the 13th.

THE VICE CHAIRMAN (SHERI
NarisuL Hasan): No personal re-
marks, I will not allow any personal
aspersion against any Member. No,
no.

Surr BHUPESH GUPTA: On a
point of order.

THE VICE CHAIRMAN (SHuRI
NarisuL Hasan): You say that a

person has changed a numler of par-
ties. That is an aspersion. I will not
allow it.

Serr BHUPESH GUPTA: Please
hear what I say.

Tue  VICE-CHAIRMAN (SHrI
NarisuL Hasan): I will not  allow
any personal insinuation against any
Member,

Surt BHUPESH GUPTA: On a
point of order. Any Member whg is

in the House . . .

Tue VICE-CHAIRMAN (SHRI
Narisur Hasan): I will not allow
you to repeat that.

Surt BHUPESH GUPTA: I am

making to you a submission. He is a
great friend of mine,
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THE VICE-CHAIRMAN (SHr
Narisur Hasan): Certain  decency

must be observed and the d'gnity of
the House must be maintained.

Serr BHUPESH GUPTA: In this
House also many things are happen-
ing. You can say about a Memoper,
about his political things in the House,
As you know, many things are said
about us. I know. Then I will de-
mand from now on—because you are
quite right—that you shonld be
brought to the Chair. I will do it.
You are right Sir, because you are a
good man. -

THE VICE-CHAIRMAN (SHRL
NarisuL Hasan): Thank you very
much.

Surr BHUPESH GUPTA: That I
will do. I did not discover that thing
before. But please remember, when
things are said against us, at least you
must get up from there. Of course,
as far as the hon. Member is con-
cerned, he is a great friend of mine.
But this thing here is very material,
Mr, Vice-Chairman, and your good re-
marks should be recorded. We chall
avoid as far as possible personal re-
marks; but it should be a two-way
traffic, T mean this avoidance. Tt
should not be only one way, Buti
sometirnes, Sir, very interesting +hings
should be said.

Now, Sir, coming to the poinf, here
these reports are not there and I hope
the hon. Minister will take this into
me into speaking. That is how you

measures come up . . .

Surt H. P. SAKSENA: I have got
in my possession a statement from
Mr. Bhupesh Gupta that he provoked
me into speaking. That is how you
give provocation.

THE VICE-CHAIRMAN (Sur1
Narisur Hasan): Please sit down,
Mr, Saksena.
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Surt BHUPESH GUPTA: I will
never provoke, Mr. Saksena, ngver in
my life. I feel like provoking some
others, but not him.

What I say is, we have to see that
in future, when such measures come,
measures which give rise to or give
accasiop for a broad discussion of
policies, these occasions should not be
spoilt by the Government by hurry-
ing through such measures. 'They
should come here prepared and they
should give us also a little time so
that we could contribute something.
This is all I have to say, Sir.

SuriMaTr TARKESHWARI SINHA:
Sir, I find there is really nothing much
for me to reply to or clarify. The hon.
Member was referring to arrears. I
may say that the un-collected arrears
come to Rs, 128-45 lakhs. Out of a
total amount of Rs. 494708 lakhs,
only a sum of Rs. 128-45 lakhs is still
to be collected.

Secondly, Sir, T would like te clarify
to the hon, Member that the amount of
which he has been talking jis not some-
thing to be spent. It has already been
spent over a number of years, for some
time past. The law only iries to vali-
date what has beep happening all
thege years, from 1950 onwards. They
have been spending all this money
from the entire revenue,

Surt BHUPESH GUPTA: How

much?

Surimatr TARKESHWARI SINHA:
Well, a sum of Rs. 45 crores
has been spent by Uttar Pradesh and
it was validated previously. And now
I think a sum of Rs. 14-49 crores is
now to be validated. But the amount
has already been spent over a number
of years. Therefore, there is nothing
for me to point out, as to how the
amounts are going to be spent, how it
is being spent now and all that.
That has already been spent from the
revenues. and they have been spent
according to needs and according to

their utility.
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1 do not think the hon. Member
seriously means that all the old fauts
of historic value, as to how the money
has been spent and the historic ante-
cedents and details of all these years
should be brought into the purview
of this Bill and discusseq in this House.
It the hon. Member is so interested, I
would request him to collect all ihe
State laws and see how thay are ope-
rating and if he thinks there is any
defect in those State laws, he can
approach the State Governments

" through his party members and cor-
rect them.

Surt BHUPESH GUPTA: But she
is taking the power. Why should we
do it? Why have we got Shrimati
Tarkeshwari Sinha here? -

SurimMaTt TARKESHWARI SINHA:
We have no power as such.
We are only trying to help out the
State Governments from certain diffi-
culties. Probably the hon. Member
himself would not Hke all this money
to be returned to the factory owners.
We have satisfied the purposes of the
consumers. We have satisfied the
purposes of the nation and we have
satisfied the States as such. There-
fore, as I said, we have only gone w0
the rescue of the States when they
asked for these facilities to be given
to them and we have come forwsrd
with this legislation. The hon Mem-
ber can go and discuss with the State
Governments if he finds that the laws
‘ar. not being operated properly.

THE VICE-CHAIRMAN  (SHrI
NarisuL Hasan): The question is:

‘“That the Bill be returned.”
The Motion was adopted.

Surr BHUPESH GUPTA: Sir, be-
fore you adjourn the House, I would
like tp point out to you, Sir, that it
is now quarter to five. 1 have been
pointing out again and again that this
is how the business is being arranged.
fn the beginning of a session we deo
not have enough business and towards
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the end of the session, there is rush of
business and on that pretext the time
of everyone, on this side and on the
other side of the House, js cut, And
when business comes, we flnish it
ahead of time.

SHrr AKBAR ALI KHAN ‘Andhra
Pradesh): We wanted to have the
Delhi Municipal Corporation Biil to-
day, but you objected. It could not
come up today, because you objected

Surt BHUPESH GUPTA: No, Mr.
Akbar Ali Khan, yesterday it was de-
cided that the Delhi Municipal Cor-
poration Bill would not come now,
because the time allotted for the last
Bill was one and a half hours, and

we have not exhausted that time
yet. You see, that is what I am
pointing out,

THE VICE-CHAIRMAN  (SHrI

NarisuL Hasan): It was only one
hour and we finished fifteen minutes

earlier.

Surt BHUPESH GUPTA: The point
is this how the business is being
arranged. Today, you see, fifteen
minutes time has been lost. I am
noticing that sometimes we finish
ahead and sometimes we are behind.
Anyway, the business is not properly
arranged.

THE VICE-CHAIRMAN (SHR1
Narrsur. Hasan): It depends on the
hon. Members,

Surr BHUPESH GUPTA: No, it
does not depend on the Members.
The Government should have antici-
pated it,

TuE VICE CHAIRMAN (SHRI
NarisuL. Hasan): The House stands
adjourned till 11 a.mM, tomorrow.

The House then adjourned
at forty-seven minutes past
four of the clock till eleven
of the elock on Friday, the 8ta
September 1961.



